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INDEX
IN
RESPONSE AFFIDAVIT ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD

(In compliance of order dated 10.02.2023)
Original Application No. 632/2022

V. K. Tyagi
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Versus
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S1. Particulars Pg. No.
No.
1. | Index 1-1
2. | Response Affidavit 2.5
3. | Annexure No. 1 (Copy of letter dated 17.01.2023 6-6
sent to Uttarakhand Payjal Nigam.)
4. | Annexure No. 2 (Copy of the letter dated 7-8
17.01.2023 sent to District Magistrate, Haridwar.)
Dated:  April, 2023
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(Counsel for the respondent)



IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
RESPONSE AFFIDAVIT ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD

(In compliance of order dated 10.02.2023)
Original Application No. 632/2022

V. K. Tyagi
Applicant
Versus

State of Uttarakhand

Respondents

AFFIDAVIT of Sompal Singh,
aged about 50 years, S/o Shri Asha
Ram  Presently posted as
Environment Engineer,
Uttarakhand Pollution Control
Board, Dehradun.

Deponent

I, the above-named deponent do hereby solemnly affirm and state on

as under: -

. That the deponent is presently posted as Environment Engineer,
) s Rajencer Sin Negl'
¥

... Uttarakhand Pollution Control Board Uttarakhand and is
A s M2 2w10 2-2.":‘ 2
gt e - S/f authorized to sign and swear the instant affidavit.
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Nzme—=" 2) ['hat this Hon’ble Tribunal vide order dated 10.02.2023 has been

pleased to direct as under: -
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"4. In view of the averments in the application and observations
in the report of the Joint Committee, we consider it necessary to
have response of (1) the State of Uttarakhand through Chief
Secretary, Government of Uttarakhand, (2) State Program
Management Group, Namami Gange, Department of Drinking
Water and Sanitation, Government of Uttarakhand, (3)
Department of Jal Shakti, Government of Uttarakhand, (4)
Uttarakhand = Space  Application Center, Department of
Information  and  Science Technology, ~Government of
Uttarakhand, (5) State PCB and (6) the District Magistrate,
Haridwar who stand impleaded as respondents No. I to 6. The

Registry is directed to prepare and attach memo of parties with

the application.

5. Reply/response by respondents no. 1 to 6 be filed within two
months by email at judicial-ngt@gov.in preferably in the form of

hat in compliance of the aforesaid order, instant affidavit is
being filed.

That earlier, this Hon’ble Tribunal vide order dated 13.10.2022
constituted a Joint Committee and directed the same to visit the

site.

That in compliance of the order dated 13.10.2022, Joint Committee
conducted an inspection on dated 18.11.2022 and submitted its

report on dated 09.02.2023 before this Hon’ble Tribunal.
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That point 3 and 4 of the report mentions | & D work to be conducted

by State level Construction Agency i.e Uttarkahand Payjal Nigam.

That point 7 of the report mentions that Executive Engineer, Upper
Division Ganga Canal, Roorkee has informed that Rampur (Roorkee
upstream) to Roorkee-Haridwar highway bridge has been allotted via
lease (Patte) to various farmers. An FIR has been registered at Kotwali
Civil Lines, Roorkee against the illegal cultivators of region Rampur
to Roorkee. 18 farmers were found to be practicing illegal cultivation

and 05 encroachments have been removed.

That directions have been issued on 17.01.2023 to Uttarakhand Payjal
Nigam, Mohini Road, Dehradun through its Managing Director
informing him of the order passed by Hon’ble NGT and the Joint
Inspection Report dated 24.12.2022 and requiring the Nigam to
comply with the orders of Hon’ble NGT and the Joint Inspection
report dated 24.12.2022 forthwith and inform UKPCB. A copy of
letter dated 17.01.2023 sent to Uttarakhand Payjal Nigan is being

marked and filed as Annexure - 1 to this affidavit.

A letter dated 17.01.2023 has been issued to the District Magistrate,
Haridwar drawing his attention to the orders of the Hon’ble NGT as
well as point number 7 of the report of the Joint Committee dated
24.11.2022 and requesting compliance thereof, A copy of the letter
dated 17.01.2023 sent to District Magistrate, Haridwar is being

marked and filed as Annexure - 2 to this affidavit.

That the deponent is a responsible Government servant having the
highest regards for the Hon’ble Tribunal and orders passed by

them. The deponent has always made his sincerest efforts to carry
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out the orders passed by this Hon’ble Tribunal in its letter and

spirit and shall continue to do so in the future.
lénem

VERIFICATION:

Lysvvenssomvmnvnnin vvasnns the deponent above named do hereby
verify and say that the contents of my above affidavit are true and
correct to my knowledge, no part of it is false and nothing material
has been concealed there from. The legal submissions are further

true as per legal advice received and believed to be true and correct.

Verified at Dehradun on this13 day of April, 2023.

Filed by

MUKESH VERMA
RaxOcate for Uttarakhand Pollution Control Board/Respondent No. 6
Chamber No. 50,

G.L. Sanghi Block,

Supreme Court of India

New Delhi-110 001
9810108098

Email:- mvermadv@gamil.com

Dated:
effleb
P
who is fflentified by Shri . .%..... ke
at Dehradun ONeeeesnserasasecacesn---
L2/
(Rajender Si egi L’)

Advocate & Notary. Defiradu
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4. In case the Joint Committee observe any violation of consent conditions/environmental

norms, then it shall forward a copy of its report to:-
(i) The concerned persons to enable them to comply with the recommendations in the
report of the Joint Committee or file objections against the observations/recommendations
contained in the same and file their response before this Tribunal as desired, within one
month from the date of receipt of a copy of the report of the Joint Committee, by e-
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF
and not in the form of Image PDF, and
(if) the concerned Authorities including State PCB and Deputy Commissioner,
Haridwar to enable them to take appropriate remedial action, in accordance with Statutory
provisions mandating them to take remedial action for prevention, control and abatement of
environmental pollution/degradation and for protection and improvement of environment,
by giving notice to/hearing the concerned persons who are found to have made the
encroachments and following due process of law and they shall submit their action taken
reports separately, within one month from the date of receipt of a copy of the report of
the Joint Committee, by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF.
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4. In case the Joint Committee observe any violation of consent conditions/

environmental norms, then it shall forward a copy of its report to:-
i) The concerned persons to enable them to comply with the
recommendations in the report of the Joint Committee or file objections against the
observations/recommendations contained in the same and file their response before
this Tribunal as desired, within one month from the date of receipt of a copy of
the report of the Joint Committee, by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF:
and
ii) the concerned Authorities including State PCB and Deputy
Commissioner, Haridwar to enable them to take appropriate remedial action, in
accordance with Statutory provisions mandating them to take remedial action for
prevention, control and abatement of environmental pollution/degradation and for
protection and improvement of environment, by giving notice tothearing the
concerned persons who are found to have made the encroachments and following
due process of law and they shall submit their action taken reports separately,
within one month from the date of receipt of a copy of the report of the Joint
Committee, by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF.
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